The Maharashtra Prevention of Malpractices at University, Board and Other
Specified Examinations Act, 1982

Act 31 0of 1982

Keyword(s):
Repealed, Examination, University, Malpractices, Board, Prevention

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




1982 : Mah. XXXI] 10229
THE MAHARASHTRA PREVENTION OF MALPRACTICES AT

PreAMBLE.

SECTIONS.

BN

UNIVERSITY, BOARD AND OTHER SPECIFIED
EXAMINATIONS ACT, 1982

CONTENTS

Shott title and commencement,

Definitions.

Duties of paper setters and punishiment for contravention.

" Duties of persons entrusted with printing, etc. of question papers

and punishment for contravention.

Dutles of persons entrusted with custody of questlon papers and
punishment for contravention.

Prohibition of supply or publication of -any question paper before
examination is held. .

7. . Prohibition of coi)ying and impersonating at examinations.

" Offences to be cognizable and non-bailable.

Punishment for abetment or offences.

Offences to be tried summarily.

Repeal of Mah. Ord. IV of 1982 and saving.



o

. ol

Replacement Series No, LXXXVIII—]J. 150

10231
"MAHARASHTRA ACT No, XXXi OF 19821

~ [THE MAHARASHTRA PREVENTION OF MALPRACTICES ACT
- UNIVERSITY, BOARD AND OTHER ‘SPECIFIED EXAMINATIONS ACT, 1982].

[This Act received assenl of-the President on the 1lth QOctober 1982; assent was
first published in the Maharashtra Govermment Gazerte, Part 1V, Extraordmary
on the 14th October, 1982].

Amended by Mah. 22 of 1991 (9:9-1991)t

An Act to provide for preventing malpractices at University, Board and other
specified examinations,

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that circumstances
exisled which rendered it necessary for him to take immediate action to have a
special law in this State to provide for preventing malpractices at examinations
held or proposed to be held by any University or the Board or any other authority
specified by the State Government in this behalf, including leakages of question
papers or copying at such examinations, and for matters connecled therewith, and,
therefore, promulgated the Maharashtra Prevention of Malpractices at University,

hgag. Board or other specified Examinations Ordinance, 1982, on the 25th May 1982 ;
T .

v oi"
1982.

AND WHEREAS ii is expedient to replace the said Ordinance by an Act of the
State Legislature; It is hereby enacted in the Thlrty-thu'd Year of the Republic of
India as follows :—

1. (1) This Act may be called the Maharashtra Prevention of Malpracttoes at

University, Board and other specified Examinations Act, 1982. . ﬂg” title
(2) 1t shall be deemed to have come into force on 25th Mav 1982 commen-
2. In this Act, unless the context otherwise requires,— ‘ Definitions.

(a) * Board ™ means the Moharashtra State Board of Secondary and Higher
Mah. Secondary Educatlion established under the Maharashtra Secondary and Higher

Xlaff ~Secondary Education Boards Act, 1965 or any of its Divisional Boards ;

1965, (b) “examination” means any examination held or proposed to be held by
any University or the Board and includes such other examination held or proposed
to be held by such other authority as may be specified in this behalf, from time
to time, by the State Government by notification in the Official Gazette ;

{c) ** University ” means any Unwemty established by law in the State of '
Maharashtra. .

3. (/) Any person who is appointed as a paper seiter at any examination shall Daties of
not supply or cause to be supplied the question paper drawn by itim or & copy thereof paper setters
or communicate the contents of such paper to any person or give publicity thereto 20 punishment
in any manner, except in accordance with the instructions given to him in Writing for contra-
by his appointing authority in this behalf. vention,

(2) Any person who contravenes the provisions of sub-section (/) sha.li on convic-
tion, be punished with imprisonment for a term which may extend to one year, of
w1th fine which may extend to one thousand rupees, or with both.

! For Statement of Obiects and Reasons, see Maharashtra Government Gazette, Part V. Extra-
ordinary, dated 14th October 1982, at page 282,
1 This indicates the date of commencement of Act,
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Dutiesof 4, (I) Any person who is entrusted with the work of printing, cyclostyling
p;rsgng typing or otherwise producing copies of any question paper set for the purposes
withegri;tsincg. of any examination shall not supply or cause to bé supplied a copy thereof or commu-
ete. of nicate the contents thereof to any person or give publicity thereto in any manner,
question except in accordance with the instructions given to him in writing by the authonty

~ papersand which entrusted the work to him.
punishment

for contra-  (2) Any person who contravenes the provisions of sub-section () shall, on convic-
vention. tion, be punished with imprisonment for a term which may extend to one year, or
with fine which may extend to one thousand rupees, or with both.

Duties of 5 (D) Any pefson who is entrusted with the custody, or is otherwise in possession,
persons of any question papers set up for the purposes of any examination shall not supply
entrusted or distribule or cause to be supplied or distributed any copy thereof or communicate
with custody ¢he contents thereof to any person or give publicity thereto in any maaner, except
of question .
papers and 10 accordance with the instructions given to him in writing by the authonty which

punishment entrusted the custody or gave posse,swn thereof to him.

for‘i?;tlité?; (2) Any person who contravenes the provisions of sub-seztion (1) shall, on convic-

tion, be punished with imprisonment for a term which may extend to one year. or -

w1th fine which may extend to one thousand rupees or with both.

Prohibition . 0- Whoever has in his possessxon any question paper set or purported to be set
of supply for any examination and supplies or causes to be supplied ot offers to supply a copy
or pubh- thereof, or communicates or offers to communicate the contents thereof, to any
cation of papson, whether for any consideration or otherwise, or gives publicity thereto i in any

any question
paper before IN&0NET, except in accordunce with the instructions issued in writing by an authorised
examination Officer of the University, Board or other authority concerned w1th the examination,
is held. at any time before the examination is held, shall, on conviction, be punished with
. imprisonment for a term which may extend to one year, or w:th fine whlch may
- extend to one thousand rupees, or mth both :

Prohibition 7. Whoever is found in or ne»r an examination hall by the invigilator or any
Ofcowmg other person appointed to super\nse the conduct of the examination, copying, answess
to the question paper set ot the examination, from any book, notes or answer papears
lmpcrsona-

ting at ©f other candidates, of appearing at the examination for any other _candidate or
examinations. using any other unfa.lr means, shall, on conviction, be punished with imprisonment
for a term which may extend to six mowths oi with ﬁne whlcn mey extend to five

hundred rupees, or with both.

Punishmen: * 8. Whoever abets any offence punishable under this’ Act s‘ull be punmhable with

for abetment .
1[of} offences. the Pumshment provnded for the oﬁ'enc

offencesto” 9, Notwithstanding anything contamed in the Code of Criminal Procedure. IT of

be 1973, all offences under this Act shall be cognizable offences and shali benon-bailable.
cognizable - .

and non- : -
- hailable. . -

Offences to [0, Notwithstanding anything contained in the Code of Criminal Procedure, 1T of
be tried 1973 4]] offences under this Act shall be tried in a summary way by any Metropohtan 1974.

summarily. Magistrate or any Judicial Magistrate of the First Class and the provisions of sections

262 to 265 (both inclusivc) of the said Code shall. ax far as may be, apply to soch
trial :
Provided that'in the case of conviction for any offence in a summary trial under

this section, it shall be lawful for the Maglsttate to pass a sentence of | 1mpnsonment
I" or any term for which such offence is pumshable under this Act. :

1 Thls‘ word was qubstltuted for the word “or* by Mah: 22. of 19%1. qccond Scheduled.
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1L () The ‘Maharashtra Prevention of Malpractices at Unwersny, Board and ﬁ;pea})ga

Mah.
- Opd,

Vof other specified Examinations Ordinance, 1982, is hereby repealed. IV of 1983
1982, and saving,

2) Notw:thstanding such repeal, auythmg done or any action taken (including
any notification issued) under the said Ordinance shall be deemed to-have been done,
taken or issued, as the case may be, under the corresponding provisions of this Act.





